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MATTERS UNDER RULE 377

(i) Rep o rte d  a tr o ci ti e s  o n  Harijan s  in  
Go wd a  Dist ri ct , U.P.

SHRI VAYALAR RAVI (Chirayinkil) :
I call the attention of yourself and the 
House to the report of the burning in-
flicted on Harijan villagers in Gonda. This 
is not a new thing. Reprisals on Harijans 
are reported all over the country. Now it 
has happened in Achalanagar. 9 Harijans 
are injured; 12 Harijans are missing. This 
is not a new thing. Even during the earlier 
part of this month, on the ll th  of this 
month, the same thing happened hi Meerut. 
The police had not taken any action. It 
happened in Buran village. It was report* 
•d  to the Police. No action was taken. 
These atrocities are being committed. 
Police do not taken action- This happened 
because there was a real threat to these 
people and they were told, don't exercise 
your franchise, if you exercise your fran-
chise in favour of the congress you will be 
looted, you will be killed Kulaks and ex-
ploiters are threatening them. BKD and 
other parties have been doing it. to bring 
pressure on the Harijans. My only request 
is this that Harijans must be given full 
protection. They are honest citizens of 
the country and they must he allowed to 
live peacefully. Full police protection 
should be given to them. Regarding 
Meerut, the Memorandum was submit ed 
to the Chief Minister. No action has been 
taken so far. If action had been 
against those who committed the atrocities, 
such things woukl have stopped. My re-
quest to you and to the Home Minister is 
th is : Please take this seriously. Although 
this issue has been raised several times in 
the House, I am sorry to say that no ac-
tion has been taken so far and such inci-
dents have not been prevented so far. You 
could not prevent that so far They were 
allowed to go scot-free. I expect the hon- 
Home Minister to  give his attention to this 
very serious matter and to give protection 
to the harijans,

SHRI JYOTIRMOY BOSU (Diamond 
H arbour): Sir, may I  make a submission ?

MR. DEPUTY-SH2AJCER: I  shall come 
to  yofe, Your name comes later, Shri 
Bhaura.

t i l l  ms. ( i t t e r r )  s t j f r i f r
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Sir. this is absolutely wrong. It Is a 
concocted story. This House is being used 
for maligning the Members.

MR. DEPUTY-SPEAKER: Let him
read it out.

SHRI B. S. BHAURA : Sir, I read from 
the Patriot dated 29-3-74 I quote :

“An attack by about 250 workers of the 
C P  M. on tfie harijans of a village in 
Govindgarh tehsil in Alwar district and 
setting their houses on fire was the sub-
ject of an adjournment motion in the 
Rajasthan Assembly today.”

SHRI JYOTIRMOY BOSU : First of all 
let me state that whatever is said here has 
gone on record. The happenings concern-
ing harijans are going on in the last th/ee 
years. In the State of U.P. alone, series 
of incidents of atrocities on harijans have 
taken place and the figures are :—

First year 94
Second year 164 j

!
I should congraturate Shri Dikshit for 

this jump from 94 to 164. Last year, 265 
cases of atrocities on harijans were com-
mitted. This is happening in Gonda. And 
on last Tuesday, in a village, named, 
Jalnagar 30 k.m. from Gonda, this unfor* 
tunate incident took place wherein a hari- 
jan villager was set on fire and nine others 
were seriously injured and 12 others— 
women and children—have been kidnapped.

My submission specifically is this. You 
are here and the Minister is also here*
And I would like you to advise (he Home 
Minister to make a factual statement 
what has happened and what stcyps they 
have taken in the matter. If they do 0°* ;
do that, we shall consider it that they are 
hand-in-glove with the police end the* 
upper class Hindus in suppressing the facts.
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sh ri a  ac. b a n sh ee  ohmm) ;
Please allow me a  minute.

MR. DEPUTY-SPEAKER : I am attend, 
ing to sqom bmiaou. Why do you inter* 
pose. How c m you intervene ?

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT) : Sir.
I personally spoke to the Chief Minister 
of U.P. over the telephone regarding the 
very unfortunate incidents ia Gonda. The 
Chief Minister told me that the matter was 
laised in the State Legislative Assembly also. 
He has already directed the D-I.G. (Hari- 
jan Cell) to proceed immediately. By now, 
he must have left for the spot to make 
a complete inquiry. He has also told me 
that four persons, suspected to have com-
mitted the alleged atrocities, have been ar-
rested and he has assured me that severe 
action as may be called for on the basis 
of this inquiry shall be takea.

This inquiry relates to this place only. 
For the other places, the fact* relating to 
Meerut etc., will be placed before the 
House after they are collected, l  assure 
\ou that with, the cooperation of the Chief 
Minister, we shall be able to take a very 
severe action against those found guilty. 
We have no sympathy lor the people who 
had done this.

SHRI JYOTIRMOY BOSU : In spite of 
that why are figures going up?

SHRI UMA SHANKAR DIKSHIT: I 
and the hon. Member are h» the same 
position. We have to collect the infor-
mation.
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Rule 377
MR. DEPUTY-SPEAKER : I  think that 

that is a good suggestion.

SHRI JYOTIRMOY BOSU : The police 
has been involved w  these atrocities on 
Harijans many times.

SHRI S- M. BANERJEE: Let him make 
a statement in regard to the incident in 
Rajasthan also. It has come out in the 
newspapers and it was discussed in the 
Rajasthan Assembly. Some statement 
should come in regacd to the incidents in 
Bihar and Rajasthan also.

MR. DEPUTY-SPEAKER: The hon. 
Minister says that he will collect the figure* 
about other States also. He has s>aid that

SHRI R. P. ULAGANAMBI (Vellore) : 
The police people always collude with the 
casie-Htndus. Let a parliamentary com-
mittee visit that place make an inquiry 
and submit a report.
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MR. DEPUTY-SPEAKER: So many
others have also raised i t
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3WT fNnc r̂VfQTcT : W f  Should take notice of this qttestkm.
*  »

(ii) Re p o t t e d  St a r v a t io n  D e a t h s  in  
Ori ss a

SHRI P. K. DEO (Kalahandi) : I want 
to bring to the notice of the House a mat-
ter of grave concern, namely that as many 
as six people have died of starvation in 
village Palas in the Junagarh Panchayat 
Satniti, Kalahandi district, and it has been 
brought to my notice by the chairman of 
the Panchayat Samiti. '1 he reason is that that 
being a predominantly agricultural district 
there is no industry and there is no oppor-
tunity for employment in the oft seasons. 
Sq. the people ace not getting any work; 
all the development works which were 
started by the previous Government have 
been suspended now, and as a result, the 
people are not getting any work. Six 
peqple have already died of starvation 
deaths, and some are facing death. The 
Panchayat Samiti chairman has urged in 
his letter to provide adequate relief work 
in that area so that people could get em-
ployment.

If you view this in the perspective of the 
post-election period, you will find that 
there has been a systematic attempt to per-
secute the voters who have voted the Op-
position parties.

Kalahandi district, from the very begin-
ning. has been voting the non-Congress 
MLAs and that is why immediately after 
the Congress came into power, all relief 
works were suspended.

.  ̂ *®quest the Minister concerned to
issue a directive to the State Government 
to see that such a thing is not repeated 
and adequate relief work is provided to 
the people.

Secondly. I would like to bring to your 
notice the fact that to demoralise the Op- 
Powtion parties, just prior to the Rajya 
Sabha elections, one MLA was arrested 
the son of Mr. R. N. Singh Deo . . .

MR, DEPUTY-SPEAKER: That has 
nothing to do with what he wanted to raise. 
Now he is raising another matter.

(iii) Co n s t i t u t io n a l  Sa n c t io n  o p  Ex -
pe n d it u r e  TO BE INCURRED IN PONDICHERRY 

a f t e r  1s t  A p r i l , 1974

SHRI SEZHIYAN (Kumbakonam) : 
I thank you for giving me pei mission to 
raise this matter. I would not have raised 
it unless I had been convinced that there 
is a grave constitutional predicament caused 
by Parliament not being given the oppor-
tunity to pass a vote on account for the 
Union territory of Pondicheirv wheie the 
Assembly had been dissolved and Presi-
dent's rule had been imposed. I want to 
make it very clear that this is a very grave 
constitutional deadlock which has been 
overlooked by Government. But before 1 
go into that, I want to make a basic and 
fundamental observation namely that no 
amount could be withdrawn from the Con-
solidated Fund unless it is specifically ganr. 
tioned by the legislature concerned. If it 
is to be drawn from the Consolidated Fund 
of India, Parliament should give a specific 
sanction. No amount of ordinances r an 
avoid or take the place of a specific sanc-
tion by Parliament. If it is to be with- 
diawn from the Consolidated Fund of a 
State Legislature, it is the Skate Legislature 
which is charged with that function of 
sanctioning it; if it is a Union Territory, 
the legislature of the Union territory is 
charged with that function.

But in times when there is a suspension 
or dissolution of the concerned States or 
Union Territory legislature, their functions 
are taken over by Parliament. Then Par-
liament becomes the supreme or author^ 
tative body that should sanction these 
things. It can be only done by the Appro-
priation Bill, vote on account is a method 
evolved to give a part sanction for this.
But still the sanction should be given by 
Parliament itself.

SHRI P. K. D EO : A systematic attempt 
has been going on to demoralise the Op-
position parties. I  request that tin  House

Before I go further, l  would like to 
give -one or two points that may be put 
forward by Government in support of 
their stand because time is running short 
and today is the last day when atfiott 
should be taken in this regard; otherwise, 
I would have waited for the Law Minister 
to make these points. But I  am deling 
with these and will show that


